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UPON hearing the counsel the Court made the following
ORDER

Mr. P.K. Dey, learned counsel appearing for the respondent-CBI
resumed his arguments at 11.00 a.m. and concluded at 3.40 p.m.

Hearing concluded.

Judgment reserved.

Liberty is granted to the learned counsel appearing for the
parties to file written submissions/supplementary written

submissions within a period of three weeks from today.

(R. NATARAJAN) (SNEH LATA SHARMA)
Court Master Court Master
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